Economic Situation
L 1Se)
[8hri T. T. Krishnamachari}

the tux should be extended.
the structure of that scheme, it was
not possible 1o meet this suggestion
except lo a very limited extent I
now propose to  introduce a  fresh
scheme for voluntary disclosure of
unaccounted income which will be in
vperation from today until the 31st
March, 1966. One of the distinctive
featurcs of this scheme is that tax
will be charged on the whole of the
disclosed income taken as a single
block, al the rates prescribed for per-
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Under

sonal income or corporate income by,

the Finance Act, 1865, and not at
un ad hoc concessional rate, Furthe:
facilities will be allowed for payment
of the tax in appropriate instalmen!:
extending over a period not exceedinyg
four years, subject to a down paymen!
of not less than 10 per cent. of the tax
due and furnishing of security in res-
pect of the balance. Incomg which ha.
dlready been detedted on materials
available prior to the date of the dis-
vlosure will, however, be assessed
under the regular provisions of thoe
Income-tax Act and not under this
scheme. Any admissions made by a
person in the declaration filed by him
under the scheme in respect of such
ncome will not be used aguinst him
in assessing thal income under the
Income-tax Act. Under this scheme
also, the disclosed income will not be
subject to any further proceedings of
assessment. The identity of the dec-
larant will not be revealed and he
will also be immune from penalty and
prosecution for the past concealment
of the disclosed income,

i Mr. Speaker, Sir. I am weil aware
/" that my proposals represent 5 formi-
dable fare for a supplementary budget.
,But  the exipencies of ‘fhe  situa-
i tion demand nothing less. Our cur-
. rent needs, the claims of the Fourth
Plan and the ever-increasing threat
te our notional security add up to a
challenge which has to be met squa-
rely and with 4 resolute heart, T ouan
*Published in the Gazette of India
dated 19-B-5
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\ only hope that I have succeeded i
: presenting proposals which carry for-
. ward the process of rationalising our-
§ tax-structure while responding to the
, »aramount need for raising progres-
! sively higher revenues for sustaiung

i the dyr and d of the
cconomy,
Shri M. R. Masani (Rajkoti: Mr
+ Speaker, Sir, may we know  how

phese proposals are to come belorc

~ the House, whether ‘they are comi-
ing in the form of a Supplementary
Budget and, if so, when?

Shri T, T  Krishnamachari: |
| Propixe, Sir. by vour leave, to maove

‘for introduction of a Bill for this
- purpose. Finance Bill (No. 2).

Shri Hari Vishnn Kamath . Ho--
hangabad): Sir, I am glad tha the
Prime Minister is here, You il

recall that in the morning 1 ang ~wme
of my friends had raised an i
purtant issue about the moudus e
randi v communication the
House of the developments in 3is
mir.

Mr, Speaker: Lot this subject e
finished before we take up anostier

16.50 hrs.
FINANCE (No. 2) BILL® 1967

(Shri
bope

The Minister of Finance
T T. Krishnamachari): Sir, T
to move for leave to introduce

Bill further to amend certain la_w~
relating to direct taxes. to provide
for volunary disclosure of  noome,

to increase or modify duties of cus-
toms on vertain goods mported (nto
India and to increase or modify and
to impose dotics of eXcise on 2or-
tain goods produced or manufactred
in India.

eﬂnordmary, Part I1. Section %
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Sbri Ranga (Chittoor): Sir, be{
fore you put the motion to the Housej
may 1 ask the hon. Finance Ministeq
as well an the Leader of the House,
whether there has been any preced
dent for this kind of 4 procedure
where the House has been informed'
only that the Finance Minister is
zoing to make a statement and no:
intimation had ever been given either
to the coumtry or to the House that
there was going to be a Supplement-
ary Budget and the consequences
that wouldl” low from & Supplemen-
tary Budgrt? It is ton serious &
matter. When the last budget pro-
posals were intraduced. the  whole
country wis under the impression, if
ne the rest of the world, that those
proposals would be final for the whole
o {"e year except for a fow changes
here, and there which, would be
made by the Finance Minister in the
tight of the extraordinary authority
that has been given ‘6 him in regard
te making such variations. There is
RO OWHT N One woudd have un-
drrstood and the people would have
expecting  to
b:ar additional tax burden
i« no war, no  declaration
wver. All of a sudden, with-
"t even giving intimation that there
wars poing 10 be a  Supplementary
Budget. the hon. Fimance  Minister
coming  forward simplv  saying
1+ he 15 zoing to make a statement
w1 econumic affairs. One paper has

heen prepared also for
Rave to
Thure

Yecn circulasted amongst us  Mem-
lers of Purlinment, possibly as an
pfter-thought., after having circula-
‘el the samg or a  similar  paper
smong the members of the AICC

sometime ago. Even now there s
no intimation at all that there is
likely to he any proposal like this.
This is a very drastic thing indeed.
y Therefore, T would like them to en-
\f-ghton the House why they have
rchasen to follow this undemocratic
. ad extraordinary procedure.

Shri Bade (Khargone): Sir, my
submussion 15 that in view of the
ky rocketting prices we thought

-hat something would be done to
ease the siuation, But there is more
imposition  of  import  duties.  We

SRAVANA 28,
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thought that some remission will be
made in respect of agricultural pro-
ducts and consumer goods. But no-
thing is done. Now at the nick of
the moment the hon. Minister says
that he is going to introduce the :
Fijnance Bill II. I have experience
-¥idhan Sabha. To my know-
ledge no Bill is intfoffGéed Wwithout
any Tiotleé. Here the Minister just
comes and says that he is introduc-
ing the Bill. At least three or
four days notice must be given and °
copies of the Bill will have to be
circulated. That has been the prac-
tice. 1 want your guidance Sird
whether under the rules a Bill can’
be introduced in this way after '
making ® statement. !

Shri Harli Vishnu Kamath (Hoshan-
gobad): Under the rules it cannot be
done unless you waive the rule. No
Money Bill or Finance Bill can be
introduced like this without notict

Shri M. R. Masani (Rajkot): Sir,
hefore you give any ruling, ”may 1
make the plea that under the Fules of !
the House specific notice has to bhe:
piven of the introduction of any men-
sure, much more of 5 vital thing like
the Second Finance Bill. 1t iz true
you have the discretion to waive that’
rule. But, Sir, T would in all carnest-
ness appeal to you that no case has
been made out for waiving the rule .t
all ™It is a set of crazy proposals

the House has been faced with.
Until the Bill is circulated and we arc
given a chance {o take our stand on
it when it is introduced, it should not
be brought here. I appeal to you, Sir,
to observe the rules, ask them to give
proper notice and not to waive the
rules.

Mr. Speaker: Permission was sought
from me saying that a secret Bill was Vv
to be brought before the House and
thay it could not be disclosed earlier :
because there wag danger of specula-
tive activities being put into action.
That was represented to me.

Shri Harl Vishnu Kamath:
secret Finance Bill?

Mr, Speaker: It is secret in so far ax
it cannot be published earlier or its

Is it o
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[Mr. Speaker]

contenty ciannot be disclosed earlier.
In that sense, I call it a secret Bill

Shri Hari Vishnu Kamath: This is
the firsgy time in the history of our
Parliament that this is happening.

Shri Ranga: It could have been
said that a new budget is going to be
introduced without giving the details.

Shri Harl Vishnu Kamath: But they
did not trust you even.

Mr. Speaker: [ was told that it is a
Finance Bill. But I have recollec-
tions, and the hon. Members also must
be having of some instances where
secret Billg have been introduced with-
out prior notice. There is provisior
for that. Direction 19B says:

“No Bill ‘shall be included for
introduction in the list of business
for a day until after copies there-
of have been made available for
the use of memberg for at least
twg days before the day on which
the Bill js proposed to be intro-
duced;”

That is the main provision in the direc-
tion under which previous notice must
be given. But there jgy a proviso
which says:

: “Provided that Appropriation
i Bills, Finance Bills, and such
/ secret Bills as are not put down

in the lst of business may be
introduced without prior circula-
tion of copieg to members: "

So, there is provision for that. 1 was
. approached under that provision and
1 had given that permission.

Shri N. Dandeker (Gonda): May 1
. make & submission? It is not sugges-
ted that the Bill itself should have
been before us. In the case of the
annual Finance Bill ther: is a nolice
that the Finance Bill is going to be

} provisions for excise or customs duties.

. Yet, there is g notice to the effect

" that after the Finance Minister has
»read part A of the Speech, he wili
_deal with the financial proposals, fol-
lowed by a Finance Bill. There ls no
risk whatsoever in doing that. [ do
not know why that could not have
been done in this case, without placing
the Bill itself before the House.

Mr. Speaker: H=os
anything more to say?

ihe Miriste,

Ai T. T. Krishnamachari: Wi -
ther publicity could have been given
to this or not is u matter which you
have dealt with. In fact, I could nu-
give any publicity to it because ther»
is jnerease in import duty and poople
might take advantage of jt. Evep .s
it is, it may be within the next few
minutes advantage might be taken of

J this by some people So, the whole
point is that secrecy had to be mam-
tained, The difference between this

yand the annual budgel is that, in the
case of the annuel budget the day is s~
in advance and is known tu evervbody,
But in this case, a certain amount »f
secrecy has to be maintained [ did
give notice that 1 will be muking .«
statement at 415 pm. T was alse
rather surprised that nobody took an-
notice of the fact that the Finance
Minister is going to make a statement.
Yet, there was also some speculation
about the duties and things of that
sort.  Vavious people have mentioned
it. So, in the circumstances, it would

ot have been possible for me to
have given nolice without very large
sacrifice of revenue ang also without
giving rise to a considerable amount of
speculative activity,

Mr. Speaker: Bucause this has bees
permitted to be moved, I can now only
give opportunily to those who want
to oppose it to speak on the Bill. 1

! have already received a notice from

introduced after the statement cf the / ! Shri Rangs that he wants to oppnsu

Finance Minister. Every Finance Bill
is a secrét Bill because it contains

the introduction of this Bill. He can

certainly do so.

Finance (No. 2) Bill AUGUST 19, 1965 Finance (No, 2) Bill 1124
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Bill
Motion moved:
NIL_L L

~“That leave be granted to intro-
duce a Bill further to amend cer-
tain laws relating to direct taxes, -
to provide for voluntary dis-
closure of income, to increase or
modify duties of customs on cer-
tain poods imported into India!
and to jncrease or medify and to!
impose duties of excise on certain;
goods produced or manufactured
in India."

Shri Ranga: 11 is very difficult for
me o say anythig very definite and
in detail about the proposasls which
are just now placed before us. The
very firsi impression thay js borne on
my mind is that they are very drastic.
that they indicate a serious state of
things in  this country, that the
Finance Minister has been less than
frank in fElling ug that we are %0
murh on the verge of flnancial bank-
ruptey, that he has been reduced tn
this pousition of having to make all
these very detailed financial propo-
sals in order to raise such huge
or enormous sums through fresh taxa-
tion. Every section of people in this
country, except that small partion of
the uppish section of the agricultu-
rists who gre capable of purchasing
these pump sets, every other section
is expected to suffer and comeg under
the mischief of the additional duties.

19 hrs
Shri M, R, Masani (Rajkot): Shame’

Shri Ranga: It only shows thai herc-
after we have got to be prepared not
for one annual Budget—as my hon.
iriend said that a date would be set
—buy we have to be prepared to
acrepy the second Budget in Septem-
ber or in August—he canno set a
mid-year date. This js a new ingo-
vation that he hes created He thinks
that he has found this thing as a
kind of solution for a crisis Buz,
on the other hand, 1 am afraid, he s
creating a financia! crisig g5 a resuit
of the jntroduction of this Bill con-
taining these proposals. Therefore, |

h

\/‘lhu. honourable House to explain the

1887 (SAKA) Finance (No. 2)

Bill

deem it my duty, as the leader of my
group and also as one of the impor-
tany Members here, of this House, tor
all these years, to uppose t.he very
mtroductlon of this 'Bn‘l] “

1120

Shri Harl Vishnu Kamath rose—

Mr. Speaker; The Finance Minister.
There cannot be any debate on this.

Shri Hari Vishnu Kamath: Naot o
debate. 1 want a clarification. .
Mr. Speaker: The Member who

wanls to oppose it can gay it briefly.

Shri Harl Vishnu Kamath: 1f there
are more Members who want to op-
pose it

Mr. Speaker: One will he  heard
and the others can vote.
Shri Hari Vishnu Kamath: Docs

that mean that only one Member can
appase it?

Mr. Speaker: Not thaot
Member can oppose il .

only oo

There
tan,

Shri Hari Vishnu Kamath:
may be opposition from others

There can be two Members from
different groups

Mr. Speaker: He has given me that

notice and, of course. T have allowed
him.

Shei Hari Vishnu Kamath: [« it
defined in the rules?

Mr. Speaker: He may read  1he
rules.

Shri T. T. Krishnamachari: Si:, |
have taken more than 35 minutes of

justification fur these proposals. In
faet, it is the confirmed view, 1 think,
of the Government that we are guite
of staving off the crisis that

capaine

acours fcont Lime Lo time by tsking
; i1 steps. This is  one  such
wop AL the came timw there i< a

hroad pattern cvolve an this import
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[Shri T. T. Krishnamachari}

duty structure which, in our own
view, would help to a very large ex-

ient  the  development of jndus-
try . .

Shri M. R. Masani: Question.

Shri T. T. Krishnamacharl: . . | and

would also prevent imports coming
in freely, I know that there is
certain amount of slack capacity in
the country which is estimated at,
1 think, belween 40 to 60 per cent
[ believe that the question of increased
e¢ost for imports would certainly help
these people to come up,

I have also mentioned about the
general circumstances of the econo-
mic position and, I think, on that per-
haps Mr, Masani might agree that we
should not have deflcit finance. All
these considerations have led the
Government to bring forward these
proposals before  the  House, The
Prime Minister and his  colleauge
take not only a serious view of the
situation but a very realistic wview
of the siluation and we are prepared
‘n take the steps that are necessary
< he taken in order to establish the
ronomy on a sound footing. This
s my justification and I do not think
1 could go further into it because I
have alrcady explained in o very
claborate statement the need for these
proposals.

Shri Ranga: You should resign.

Shri Hari Vishnu Kamath: On &
point of order, Sir. I have read the
rule and I find that you yourself, in
vour wisdom, have permitted a rather
vlastic operation of this rule. The
rule says:

*....a brief explanatory state-
ment {rom the member who
TNOVEER

AUGUST 19, 1885

~what I /
 trick on the people and on this House
“:by the procedure
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—that should come first—and then:

“....and from the member who
opposes the motion, may, without
further debate, put the question.”

Here, it is the reverse. Mr. Ranga
made the statement first and the
Minister has answered it. I think
you can make it a little more elastic
and allow me..

Mr. Speaker: I follow the hon.
Member, But when the flrst speech
was made, he had not known that Mr.
Ranga was going to oppose the intro-
duction of the Bill. When he wrote
to me that he would like to oppose its
introduction, I calleq Prof. Runga to
oppose it and to make a short speech.
There is no harm in that. If Prof
Ranga wants to answer, 1 will allow
him,

Shri Ranga: [ <5 nol kaow  how
they have thought that thedr consci-
ence has no! been violated by the
manner in which they have behaved
towards this House and tlowards the
Chair, That is loft to you, Sir, and to
your judgment. So far as We are con-
cerned, we feel very much hurt as
Members of Parliament that the
Finance Minisler and the Government
should hav, thought fit 10 play this—
should call—unconscionable

that they have

chosen to follow. My Hon. Friend
said, Sir, that he dig pot want any
sepeculation mnywhere, He did not

want people to know, but at the same
time he himself confessed here that,
within the past few minutes, some
people had come to know that there
was something. He himself was say-
ing this—there was some kind of an
agog. Who knows how many people
have come to know and how many
people have been |elped to come to
know through chunnels

Mr, Speaker: That vould be a dif-
ferent thing.
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Sbri Kauga: Thivugh channels that
we Know, nave culilp W exist in tlus
counwry, have culie w bu allowed Lo
Temain luncuoniig lop a leng tine in
thig country. ‘Luadl 15 wiy e athos-
puere 15 iuil of tulks ol corruplon.
All these inngs he was prepared 1w
allow, but ne was ot prepuied Lo give
@ leglumate chance 1or the prople of
this country, interested 1n ecouomue
acuavily us well as natlonal aclivilies,
to know, w have fore-Kuowleage Uat
there was going w be g suppiemens
tury budget, there were puing to be
supplementary linancia] propuosals and,
inerefore, they would have o pul
thew house in proper order. To wy
1o take the people by surprise, treat
them as 11 tney are chatiel and deal
they are all under the control of this
wilh their economic activities ag if
Governmeni—tnank God, they are not
yet under the control of this Govern-
ment, although the Government wants
to gain the disasirous con.rol, oclopus
control, wover the activilies vi s
couniry by pursuing this policy—is
something viclative of the elementdry
principles of democracy. Of course, a
no-contidence motion is going to come
up next Monday. In all consclence—
if Government have any conscience at
all—what they should have done was
to make a clean breast of it Lo the
whole country and told the House
that, under their leadership, this coun-
try has been brought, as 1 said earlier

Division No. 6]

Abdul Wahid, Shri T.

SRAVANA 8, 1887 (Saka)

Finan e
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Arivisedly, to the very brink of flnan-
cal bunkrup.cy and, therefore, they
resigu and leave, though they enjoy
ali the majorily, thal they have cho-
sl W re-organize the whole Govern-
ment ung sec to it that they have a
leagerslup tor tinancial affairs, which
is more cllicient, which is more con-
sCious of nativnal duties than the kind
of financial leadership that they have
had aul these days.
Mr. Speaker: The question is;

“That jeave be granted to intro-
duce @ Bill furiher o amend cer-
tain laws relaung to direct taxes,
to provide for voluntary disclo-
sure of income, to increase or
modily dutics of customs on cer-
tain goods imported into India
und to increase or modify and to
impose duties of excise on certain
goods produced or manufactured
in lodia.”

The Lok Sabha divided:

Shri Bade (Khargone): On a point
of order. It is now five o'clock.
Many hon. Members did not know that
a Finance Bill was going to be intro-
duced, ang so they are not here now.
I request, therefore, thai the voting
may be posiponed. There is also a
precedent for this,

Mr. Bpeaker: It may be past flve
o'clock, but the House is still sitting.

[17.14 hrs,
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AYES

Chaudhry, Shri Chandramani Lal

Kotokl, Shi Liladhay
Koujalgi, Shri 1.V,

Alagesan, Shri Chuni Lal, Shri

Alve, Shri A, 5. Lhws, Shri B.K. Krips Shankar, Shrl

Alava, Shri joachim Deshmukh, Shei LD, Krishnamacharl, Shei T.T.

Anjanappa, Shei Dighe, Shri Kuresl, Shri B.N.

Arunachalsm, Shri Dorai, Shri Kasinatha Lalit Sen, Shri

Azad, Shri Bhagwat Jha Dwubey, Shri R.G. Laskar, Shri N.R.

Barua, Shri R. Dwivedi, Shri M.L. Mahtub, Shri

Basappa, Shri Gupta, Shri Badshab Mahishi, Dr, Sarojinl

Buswant, Shri Hanumaothsiys, Shel Malaychami, Shri

Bhagst, Shri B. R, Heda, Shri Mallick, Shri Rama Chandrs

Bhagavati, Shri Himatsingka, Shri Mandal, Shri Yemuns Prassd
Maniyangadan, Shr|

Bhacu Prakash Singh, Shri
Bhattacharyys, Shri C.K.
Brajeshwar PMrasad, Shei
Braj Ra) Singh<Kotah, Shri
Chandrasekhar, Shrimati
Chandriki, Shei
- baturveds, Shri §.M.

Jena, Shri

Indhav, Shri M.L.
Jadhav, Shri Tulshidas
Jamunaderi, Shrimati

Iyotishi, Shri J.P,
Kabir, Shri Humayun
K'ndar Lal- Shrl

Muatri, $hri D. D,
Masuriys Din, Shri
Matcharaju, Shri

Muthur, Shri Shiv Chams
Mehrotrs, Shri Braj Bibari
Mabea, Shri J.Ry

/

\
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Mushica, 5ici Bibhe
Mohaaddin, Suri

Muohan, Shn

Mourarks, Sho

Mure, Sho BuLe |
Muthiab, Shoy

Nuinda, son

Pandey, Shri K5,
Pandey, Snei Vishwa Nath
Paaay Lal, 4o

Pant, 5ari K.C.
Paramasivan Shri

Pauil, Shri T. A.

Pauadas Ramaa, San CR.
Praoaagar, Soei Naval

Peatap siaga, Sari
Raghunath Singh, San
i Baaadur, Snei

Haju, Shri D, B.

Ham Sewdk, Shri

Ham avacdp sua
Ramsickhar Prasad, Singh, Shri
Haos, Sbrij

Ancy, L. M5,

Bude, Shri

Dadrudduja, Shri

Herwa, Shri Onkar Lal
Uhattacharya, Shri Dinen
Dundeker, Shei M.
Gupts, Shri Kashi Rem
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a9, Shri Jagunatha
o, Shei Krishnamoorthy
Rao, Shri Mutayul
Haa, Shri Rameshwar
Hao, shri Tnirwinala
Kzddi, De. B, Gupala
Heddy, Slui K. surendrs
Koy, Shri Busnwamn
Sadau Ham, San
Sah 1, Shei Ramzshwa 1
Saigal, Shri A5,
Samunts, Sho 5.6
Sunji Rupje, Sl
Sarens, St A,
Satanarayana, Shri
Sen, Shri AK.
Sea, shrilP.G,
Shab, Shei Manubhai
Shakuntala Devi, Shrimuti
Sharma, Shri AP,
Sharma, Shri D.C.
Sharma, Shri K.C,
Shantri, Shri Lal Bahadur

NOES

Himmatsinhii, Shri

Kachhavaiya, Shri Hukam Chand
Kakkar, Shri Gauri Shanks
Kamath, Shri Hari Vishau
Masani, Shri M.R.

Misre, Dr. U,

Murmu, Shri Sarkar
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Wueyan Das, Sori
Sildenanjappa, Shri
sibliah, Sho
Sudeshiwar Prasad, Shri
Singh, Shri L.N.
Singh, Sori KLK.
Singha, Shri G.K,
Sinba, Shei Satya Narayan
Snutuk, Shri Naradeo
Sonavane, Shoi
Subramamam, Shri G,
“Vuhie, Shri Mohainmued
“I'himmaib, Shri
Tiwary, Shri D.N.
Tiwary, Shri R.5.
Vyugi, Shet
Vaishya, Shri M.H.
Varmu, Shri M.L. o
Varma, Shri Huviodes
Vidyulunkur, Shrid, o
Yadav, Shri N.F.

Mair, Shri iy, reckantan
Mair, Shri Vasudevan |
Pottekkatt, Shri

Rangs, Shri

Seth, Shri Bishanchander
Singhvi, Dr. L.M.
Warior, Shri
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Mr. Speaker: The result of the divi-
sion is as follows:

Ayes: 124; Noes: 21
The motior was adopted.
Wt g&A T Faana () qF
arF WiIE §CF §, AARITAWIE 1 4,

{Shri Hukam Chand Kachhavaiye anc
sume other Members then left the

House).
Shri Ranga: The hon. Ministers
should be ash d of this th lves

and that is why they are having the

support of only 124 Members today as’
against about 270 or so which they
had earlier.

Shri T. T. Krishnamachari:

Sir, 1
introducet the Bill.

17.15 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 23, 1966/Bhadrg 1. 1847
(Saka).

fIntroduced with the recommenda

tion of the President,
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